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Central Administrative Tribunal Lucknow Bench
Lucknow. 

Original Application No. 469 /2006

T his, th e O ls t  d ay  of O ctober, 2009  

Hon*ble Ms. Sadhna Srivastava, Member f J)

U p en d ra  K um ar S ingh, Aged a b o u t 50 y ea rs , S /o  Sri 
In d ra  B a h a d u r  S ingh, R /o  JN V  K iran p u r, P o st T andw a 
B a sa n tp u r , T ehsil K aiserganj, D istric t B ah ra ich .

A pplicant.

By A dvocate Sri A. Moin.

V ersu s

1. U nion of In d ia  th ro u g h  its  S ecre tary  M inistry  of 
H u m a n  R esources D evelopm ent, D e p a rtm en t of 
E d u ca tio n , Govt, of Ind ia , New Delhi.

2. C om m issioner, N avodya V idyalaya Sam iti, A -28, 
K ailash  Colony, New Delhi.

3. J o in t  C om m issioner (Personnel), N avodya 
V idyalaya Sam iti, A-28, K ailash  Colony, New 
Delhi.

4. D epu ty  C om m issioner, N avodya V idyalaya 
Sam iti, R egional Office, L ekhraj P an n a , Ilird  
Floor, V ikas N agar, S ec to r 2, Lucknow .

5. P rincipal, J a w a h a r  N avodya V idyalaya, 
K irtan p u r, P ost T an d w a B a sa n tp u r , T ehsil 
K aiserganj, D istric t B ah ra ich .

6. K am lesh  V erm a, P hysical E d u ca tio n  T eacher, 
J a w a h a r  N avodya V idyalaya, K irtan p u r, P ost 
T an d w a B a sa n tp u r , T ehsil K aiserganj, D istric t 
B ah ra ich .

R esp o n d en ts
By A dvocate Sri A n u rag  S rivastava.

Order (OraU

At the outset, Sri Anurag Srivastava, learned counsel 

for the respondents states that earlier the applicant, vide 

order dated 2 9 .3 .2 0 ^ , was transferred from Bahraich (UP) 

to State of Meghals^Q, which was subsequently



d u rin g  th e  p en d en cy  of O.A., m odified vide o rd e r d a te d  

1 6 .5 .2007  w hereby  h e  h a s  b een  p o s te d  to  G onda. He 

h a s  d raw n  m y a tte n tio n  to  th e  o rd e r d a te d  16 .5 .2007  

filed by th e  a p p lic a n t a s  A nnexure  A-2. Sri A. M oin, 

le a rn ed  co u n se l for th e  a p p lic a n t su b m its  th a t  th a t  

s ince  th e  ea rlie r tra n s fe r  o rd e r d a te d  2 9 .3 .2 0 0 6  h a s  

b een  m odified a n d  th e  a p p lic a n t w as d irec ted  to be 

p o s ted  a t  G onda, therefo re , h e  is  en titled  to  all 

c o n seq u en tia l b enefits  in c lu d in g  sa la ry  for th e  period  

from  2 9 .3 .2 0 0 6  to  16 .5 .2007 . A dm ittedly, th e  

re sp o n d e n ts  have  n o t p a sse d  an y  o rd e r for th e  

a fo resa id  period.

2. In  view of th e  above, th e  O.A. is d isp o sed  of w ith  

liberty  to  th e  a p p lic a n t to  file a  re p re se n ta tio n  to  th e  

co m p e ten t a u th o rity  de ta ilin g  th e  a fo resa id  fac ts  

w ith in  a  period  of one m o n th  from  th e  d a te  of su p p ly  

of a  copy of th is  o rder, w ho sh a ll co n sid e r a n d  d isp o se  

of th e  sam e w ith in  a  period  of th re e  m o n th s  from  th e  

d a te  of rece ip t of s u c h  re p re se n ta tio n  by  p a ss in g  a  

re a so n e d  a n d  sp eak in g  o rd e r in  acco rd an ce  w ith  law. 

No costs.

(Ms.
Membkr-J

G i r i s h / -


